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Nene for the applicant.
Representative is present.

DepTrtmental

The relief prayed for relates te
compassicnate appointment to:the deceased

casual mazdoor whoe died on 17-8-85,

The

respondents in their reply to the
applicant vide dated 17-12-93 state

|
that ‘this concession is applicable only
if the temporary status mazdoor dies while
in service and not as casual mazdoor.'

Accordingly, his request has
down. In the circumstances,

been turned

‘nothing -

survives in the O.A., and the same is
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